
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Orissa Municipal (Valuation of Holdings) Validation Act, 1975 
 

Act 31 of 1975 
 
 
 
 
 
 
 
 

Keyword(s): 
Validation of Taxes, Municipal Committee 
 
 



*THE ORTSSA MUNICIPAL (VALUATION OF 
HOLDINGS (VALIDATION) ACT, 1975 

.. . -.- 

[Rexivcd the ussetrt of the Governor on /he 14th 
A ltglrst 1975, /il:cr pu b!ishecl it1 urz extra ol*ditz~ry 

isstre of t11c~ Orissa Gazcttc, (/fired llie 231.d 
August 19751 

--.- ------ 

AN ACT TO VALIDATE THE VALUATION OF 
HOLDINGS SITUATE rN CERTAIN 

MUNICIPALITIES 

Be it onacted by thc 1,egislature of the Statc 
of Orissa in the T wenty-sixth Ycar of tho Republic 
of India, as follows :- 

I. This Act may be called the Orissa Munici. short t i ~ ~  
pal (Valuation of Holdings ) Validation Act, 1975. 

Or issa  
Act 23 of 

2. Notwithstanding anything contt~ined in the Validariao 

1950. 
of valualion Orissa Municipal Act, 1 950 or rhc rulos mado 

thereundcr or in any jud~ement, decrec or ordcr 
of any Court, no valuato~n list proparcd in rcspect 
of holdings situato in any Municipality during the 
period betwecn the 1st  day of August, 1968 and 
the 14th day of Fchary,  1970, shau bc deemed 
to bc invzlid or evcr to havo been invalid nzcrcly 
by reason of thc fact that such list was prcparod 
prior to tho enforcement of Chapter XIX-A of the 
Orissa Municipal Rules, 1953 which prescribes the 
mannor of inquiry for dctcmination of the annud 
value of holdings; and all taxes Icvicd in accor- 
danm with such valuation list shall be decrned to 
have becn validly lcvied and d l  such valuation 
lists shall continuo to remain in force untiU new 
valuation lists are prcpared in accordance with 
law. 

Explanalion-For tho purposes of this  Act 
Orissa "Municipality" shall include a Notified Area 
Act23Or 1950. constituted under thc Orissa MunicipaI Act, 1950. 

*For Statement of Objects and Rcnsons sec O r i m  Gazetrc, Extra- 
ordinary, datcd the 29th July 1975 (NO. 1259). 


